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(c) and (d) Steps are being taken to 
improve the quality of HPS groundnut for 

. making it more acceptable in foreign 
markets, and to increase the foreign ex-
change earnings by encouraging va Tue-
added ex.ports such as roasted and salted 
groundnuts in consiJmer packs . 

Money Spent by banks on litigation 
for recovery of loans to 

Agro Entrepreneurs 

1827. SHRI SUDHIR GIRI : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the total number of agro entre-
preneurs who have been financed by the 
nationalised banks for the Centrally pon-
sored scheme of Agro Service Centres-
cum-Custom Service Units, Year-wise for 
the last three years ; 

(b) the total number of agro entre-
preneurs against whom court cases were 
instituted for recovery of bank loans; 

Period No. enter-
ending tained till 

date 

March 77 4451 

., 78 4822 

,, 79 50S6 ., 80 5205 

., 81 5534 

NA-Not available. 

cws .Item captioned "'Dry fruit trade 
co!u for Exchange Racket" 

1828. SHRI DIGAMBER SINGH : 
Will the Minister of FINANCE be pleased 
to state : 

( ) whether bis attention ha been 
drawn to the nev. -item captioned •·Dry 
fru it trade cover fi r eJtchange ra ket" 
appeared in the 'Hind tan Time~·, New 
Del i on July 5, 1984· 

( c) the number of agr.o enterpreneurs 
against whome court decrees have been 
nbt:i ined but ·not executed and the period 
for execution has been pendiog and 
reasons therefor; and 

(d) the total money spent by banks 
on litigation for recovery of Joans to agro 
entrepreneurs. including fees paid to law-
yers, TA/DA and salary paid to staff 
engaged in litigation work, and all other 
e:xpeoses ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
The present data collec tion system for 
banks does not yield information in Lhe 
manner desired. It is felt that the time 
and effort required to ollect this informa-
tion from branches of all the nationalised 
banks may not commensurate with the 
purpose likely to be achieved . The avail-
able information about the progress of 
establishment of Agro S rvi e Centres is 
as follows : 

No. set up 
till date 

2704 

. 2893 

3036 

3164 

3206 

No. 
closed 
down 

NA 

NA 

NA 

270 

508 

No. 
in opera-
ti on 

NA 

NA 

N A 

2295 

2698 

(b) if so. whether any further investi-
gat ions have been made into this racket 
particularly when ·there is an almost cent 
per cnt margjn of profit in the dry fruit 
trade; 

(c) whether some of these busines~ 
establishments have close links in Kabul 
having their bu in ss establishments there 
and from there they operate this racket 
through some foreign countries without 
any check; 
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( d) which of these persons or other 

business partners had or still have Afghan 

nationality; and 

(e) whether . he will identify the."e 
racketeers and state the action taken to 
p revent such malpractices ? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MlJKHERJEE) : (a) Yes, Sir. 

(b) to (e) In the groups of cases refer-
red to in the News item,. 15 persons have 
so far been arrested under the Foreign 
E xchange Regulation Act, 1973 and relea-
sed an bail. Five of the arrested persons 
and another concerned person have also 
since been detaint:d under the Conserva-
tion of Foreign Exchange and Prevention 
of Smuggl ing Activities Act, 1974. The 
names of the persons arrested and det ai-
ned are as foll ows : 

Persons arrested 

I. Shri Jawahar Lal 

2. Shci Gobind Ram 

3. Shri Thakar Das Bhatia 

4 Shri Naad Lal Bhatia 

5. Shri Manohar Lal Bhatia 

6. Sbri Surinder Nath 

7. Shr4 Sya m Sunder Arora 

8. Shri Ghansham Kakkar 

9. Shri Satish Kumar Gupta 

10. Shri Subhasb Chander Kapoor 

11, Shri Narinder Kumar 

J 2. Shri Roshan Lal 

13. Shri Vasdev 

14. Shri Ajay Kumar Bhatia 

15. Shri Madaa Lal Sachdeva 

P~1sofls detained 

I Shri Jawahar Lal 

2 Shri Gobiod Ram 

3. Shri Thakar Das Bhatia and 

Thakar Das Dalal· 

4 S'hri Yesh Pal Bhatia 

5. Shri Nand Lal Bhatia 

6. Shri Manohar Lal Bhatia 

None of these persons is an Afghan 
national. 

As the in estigations are stiJJ in pro-
gress, in the interest of effective invesriga-
tioos, it is not expedient to disdose fur-
ther details at this stage. 

Amount of Bank and Financial Jnstilui"ons 
Loan lock..,d up io Closed Refractory and 

Fire Bricks Factories in Dhanbud 

1829. SHRI A.K. ROY : Will the 
Minister of FINANCE be pleased to 
itate : 

(a) the amount of hank loan an<l loan 
from other finahcial institrnions I eked 
up in various closed refracto ry and fir 
brick factories in Dhanbad District 
of Bihar, facts in details giving the 
amount of loan a nd the name of the 
factories ; 

(b) the steps taken to recover the 
loans from such closed factories ; a11d 

( ) whether financial inst itut io ns 
have probed into 1he causes of the 
closure, if so, the steps taken thereon ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE tSHRl 
JANARDHANA POOJARY): (a) to 
(C) In terms of the prov1S1ons C(f 
the public Financial In ti tutions ( hli-
gation as to Fidelity and Se.crecy) A~t, 
1983 and in conformity with t he pro-

visions of the statutes governing th 
public sector ban k and institutions, 
information relating to individual consti-
tuents of public financial institutions and 
public sector banks cannot be divulg d 
and hence the un it - 1.-.:ise d e tails a skcJ i0 
the quest ion cannot l"'C discJ ~d . Ho1V _ 
-ever, details retatiag to total amount of 
Jeans from banks and financial institu- . 




